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Bhopal, the 17th April 2018

No. F-B-1-01-2018-2-V-(29).—In exercise of the powers conferred by sub-rule (12) of rule 3-B of the
Madhya Pradesh Country Spirit Rules, 1995 and in supersession of this department’s Notification No. B-1-52-
2010-2-Five (3) dated 28th January, 2011 issued in this behaif, the State Government, hereby, prescribes the
annual Licence fees of Rs. 2,50,000/- for the licence to construct and run a manufactory for manufacturing and
bottling of country liquor.

2. This notification shall be deemed to have come into force from lst April, 2018,

By order and in the name of the Governor of Madhya Pradesh,

ADITI KUMAR TRIPATHI, Dy. Secy.
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